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आदेश /O R D E R 
 This assessee’s appeal for assessment year 2013-14, arises against the 

Commissioner of Income-tax (Appeals)-1, Kolkata’s order dated 18.06.2018 passed in 

case No.164067661270416/CIT(A)-1/Kol//Ward-1(2)/2016-17, involving proceedings 

u/s. 147 r.w.s. 143(3) of the Income Tax Act, 1961; in short ‘the Act’. 

   

2. I given my thoughtful consideration to assessee’s pleading challenging 

correctness of both lower authorities action making u/s 14A r.w.s 8D disallowance of 

₹2,89,550/- in the nature of administrative expenditure. Mr. Singh fails to dispute the 

clinching fact that assessee has not derived any exemkpt income in the impugned 

assessment year as per assessment order dated 31.03.2016. The hon'ble jurisdictional 

high court’s decision in CIT vs. M/s Ashika Global Securities Ltd ITAT 100 of 2014 

GA No.2122 of 2014 decided on 11.06.2018 holds that sec. 14Aa r.w.s. 8D 
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disallowance provision does not apply in absence of any exempt income derived at the 

assessee behest in the relevant previous year. I therefore delete the impugned 

disallowance for this precise reason alone. 

3. This assessee’s appeal is allowed in above terms. 

 Order pronounced in open court on   22/03/2019 
                                 
                                                                                                 Sd/-              
                                                              (S.S. Godara) 
                                                                                        Judicial Member 
Kolkata,    
                                     
*Dkp/Sr.PS 
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